IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 6583/2024

BHANU PRATAP SINGH APPELLANT(s)

VERSUS
RAKESH JINDAL (LIQUIDATOR) RESPONDENT (s)
ORDER

Application for Intervention/Impleadment is allowed.

We have heard 1learned senior counsel Mr. Sukumar
Pattjoshi for the appellant.

We are not inclined to interfere in the matter.

The appeal is dismissed.

Pending application(s), if any, shall stand disposed of.

s —————— )
[ B.V. NAGARATHNA ]

J
4
[ SATISH CHANDRA SHARMA ]

NEW DELHI;
MAY 28, 2024
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ITEM NO.40 COURT NO.3 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL NO. 6583/2024

BHANU PRATAP SINGH Appellant(s)
VERSUS
RAKESH JINDAL (LIQUIDATOR) Respondent(s)
(IA No0.124400/2024-GRANT OF INTERIM RELIEF and IA No0.124399/2024-
EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT and IA
No.124403/2024-INTERVENTION/IMPLEADMENT)
Date : 28-05-2024 This appeal was called on for hearing today.
CORAM
HON'BLE MRS. JUSTICE B.V. NAGARATHNA
HON'BLE MR. JUSTICE SATISH CHANDRA SHARMA
(VACATION BENCH)
For Appellant(s) Mr. Sukumar Pattjoshi, Sr. Adv.
Mr. Prashant Katara, Adv.
Mr. Soin Khan, Adv.
Mr. Raj Shekhar Sharma, Adv.
Ms. Alpana Sharma, AOR
For Respondent(s) Mr. Abhishek Garg, Adv.
Mr. Rajat Mittal, AOR
Mr. Yash Gaiha, Adv.

UPON hearing the counsel the Court made the following
ORDER

Application for Intervention/Impleadment is allowed.
The Civil Appeal is dismissed in term of the signed
order.

Pending application(s), if any, shall stand disposed

of.
(RADHA SHARMA) (MALEKAR NAGARAJ)
COURT MASTER (SH) COURT MASTER (NSH)

(Signed order is placed on the file)
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